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Union of India 

Sri C.  

Petitioner 

........ . .. ...Advocate for the Petitioner • 

Versus 

. 	Respord0 nit 

	 Advocate for the Respondent (s). 

CORAMs- 
The Hontble Mr .Justice 	stco- 	V.C. 

The Hontble Mr. IC. 013 	1,.t, • 

1. khether Reporters of local papers may be allowed to see /-1  

the judgment 7 

2. To be referred to the Reporter or not ? 

3. khether their Lo .ships wish to see the fair copy 	)(1/  

of the judgment 2 

4. Uri-ether to be cis• Sated to all ether Benohee 7 

Signature 
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Union of ndia and others. 	„ 	Applicants 

Versus 

Dan Singh and others 
	Respondents. 

Hen 'bin 	. Justice U.C.Srivastava , 
Hon 'ID le 	. K.Cba 	A M 

Hon% le Mr. Justice U. C,Sriva stave V.C. 

The respondents have not put in appearance 

even the gh the notice appears to have otItt been 

served upon him. 

2. 	
This application is directed against the 

order pa sed by the Prescribed Authority and the 

appella order passed by the court of Addl. 

District Judge, Allahabad. The respondents have 

opposed hat order under appeal in the payment •  of 

Wages Aic on account of short payment and the 

applica•ion wasallowed. Against the said order the 

Union • India filed an appeal in the court •  of 

Distric Judge which was transferred to the court 

of VII ail. District Judge. The Addle  District 

Judge , VII has dismissed the appeal on the ground 

that it is barred by time. The Add 1. District Judge 

took t view that section 5 of the Limitation Act 

dies no apply to the proceedd.ngs under section 17 

Indian imitation Act. Under section 17 the 

prescri ed period •  of 30 days for filing the 

appeal s provided but no clear consequence fir 

not fi ing theapLeal beyond the period of 30 days 

was pr vided, and as such the applicability •  of 
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gh Vsr. Jagannath, 1954 Supreme Court 210 

has been held whereever the period •f 

s are not pray/Lied it cannot always be 

ndatory. However, the period consequence 

n applied to the Addl. District Judge as 

t Judge is vested with polar t• consider 

n of condonation of delay and it appears 

considet 	toner  Hupticus circumstances and 

as not condoned. The facts as stated by 

nt and as that on the record makes it 

the delay being short having been 

ly explained it was a fit case which 

e been disposed •  of on merit to make a 

of the cases including the case of 

urt and in reply to the case the learned 

✓ the applicant, as the position is very 

as such the application is accordingly 

e or dens dated 4.12.91 and 160,86 

the Addl. District Judge and Prescribed 

are set aside and the Addl.District Judge/ 

udge are directed to dispose of the 

merits. 

here is no order as to the costs. 

, 	 V.C. 
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Dated: A lahabad 
14th Oct.,1992 


